
      

        

  

          

         

    

    
 

       

      

 

 

  

    

              

            

              

             

              

             

              

           

  

              

           

           

           

           

  



Representatives remained present. Even today a legal representative was present

and drawn attentlon on the continuous default on the part of the Petitioner, hence

pleaded to dismiss ex-parte qua the Petitioner. Since the Petition is very old, hence

must not remain pending although number of notices of hearing issued to the

Petitioner, therefore, deemed it appropriate to dismiss this Petition for want of

prosecution.

4. The Petition is hereby dismissed. Registry is directed to consign it to records.

Dale i 27.06.2017
M.K, SHRAWAT
Member (ludicial)
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